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ORISSA AOT XIX OF 1951 -
THE ORISSA MUNICIPAL (AMENDMENT) ACT, 1951

[ Received the assent of the Governor on the 12th M a%1_951, first .
published in an Exiraordindry issue { the OUrisss -
Gazdtte, dated the 19¢h My 1951]

AN ACT TO AMEND THR ORISSA MUNICIPAL AOT, 1950

o ]

wHEREAS it ia expedient to amend the Orissa Municips! Act,

1950 in the manner hercinafter appesring ; Orissa Aok
Tt is heteby endcted as follows :— ' o0

1. (1) This Act may be called the Orissa Mu;iiéi_pa.l
(Amendment) Act, 1951. ' _

(2) It shall come into foree at once.

2. After Chapter XXX of the Orissa Municipal Act, 1950 OrigagApk.,
the following new chapter shall be inserted, namely :— ﬁ}stoi:[_-ot

« CHAPTER XXX-A
NOTIFIED ARBAS .
417-A. (1) The State Government may, by notification,

municipality declare that it is necessary fo make adminisirative provisiop for
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all or any of the purposes of this Aot in any area, specified in’
the notification, other than a municipality.

{2) An area, in respect of which such a notification has
issued, is hereinafter called a notified area.

417-B. The State Government mey by notifleation— |
(a) apply or adapt to & notified arés or to any part”
thereof any provision of this Act which may be applied to a

municipality, or any rule or by-law in forece or which can he
made it any municipality under thia Aet ;

(b) impose in a notified area or inany part of a notified
area any tax which could be imposed by the councillora s if
the notified area were a municipality ; and

{c) appoint or make rules for the appointmient o élection
of 8 gouncil to carry out the purposes of thiz Aaet in the notified
ared, .
'41'7.C. When an¥y enactment, rule or by-law. is applied or"
adapted to, or any tax jmposed in, e notified Area under ‘thi’
Chapter, then unless » different intention appears, such enact
ment, rule or by-law shdll apply, and the proceeds of -such tax
may be expended in such manner, asif the notified ares were
» Hunicipelivy, :



